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~ENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH NEW DELHI

O0.A. NO. 954/2000
New Delhi, this the 07th day of March 2002
HON’BLE SHRI GOVINDAN S. TAMPI, MEMBER (A)
1. smt. Raj Shree W/o late Rajinder Singh
Ex. Driver Gr. A Special .
Under Chief Crew Controller NR Gaz;abad
R/o R-72 Rail Enclave, Sector 12
Pratap Vihar, Gaziabad..
2. Miss. Uma Raghav, d/o Late Sh. Rajendar Singh
3. Miss. Neeraj Raghav d/o Sn. Rajinder Singh
4, Miss. Lata Raghav D/o Late Sh. Rajinder Singh
5. Sh. Dushyant Singh Raghav S/o Sh. Sh. Raghav
(A11 resident of R-7Z Rail Enclave Gaziabad.
6. Sh. Dinesh Singh Raghav
s/o0 Sh. Rajendar Singh
Cnquiry cum Reservaticn Clerk,
Central Enguiry, DRM Office,
New Delhi
............. Applicants
(By Ms Meenu Mainee, Agvocate)
VERSUS
1, Union of India thrcugh
The General Manager, Northern Railway,
Baroca House, New [elhi ~
2. The Divisional Railway Manager,
Northern Railway, :
State Entry Road,
New Delhi
3. The Divisional Supdt. Engineer,
Northern Railway, ‘
State Entry Road,
New Deint
........ . .Respondents
{8y 3n. R L Dhawanr, Advocate)
O R D E R(ORAL)
This appliication sesks regularisation of the guarters
allotted to Sh. Rajinder 3ingh, appiicant No. 1 in the
unammendead 'O,A. (now decszsed), in the name of Dinesh Singh

Raghav his son and appliicant No. 8 (appiicant No. 2 in %he
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un-amended OA) , refund of amount arbitrarily recovered from
his ©DCRG of the former , payment of leave enhcashment ,

payment of interest on the delayed amount of the DCRG as well

as relecse of post retirement passes.

2.Heard Ms Meenu Mainee learned counsel for the

applicants and &h. R L Dhawan, learned counsel for the
respondents.
3. To state the facts in brief Sh. Radinder Singh

Joined Indian Railway on 10.3.62 as Fire Dropper from which
capacity he fina?}y rose to the post of Driver Grade I by
18996. He was thereafter, medically décategorised and offered
the post of Office Superintendent which he declined and
retired on tre ground of medical invalidation on 14.1.97,

The “individua® who had been ailotted Raiiway Quarter N.

350/M Railway Sain Colony Gaziabad sought and was permitted
to retain the guarter upto 13.5.1397. He sought extension
thereof by another 8 months . In between on 15.1.97 the case

of his son Dinesh 8ingh Raghav ,(applicant No. 6 in this CA)
was considered for appocintment on compassionate ground and he
was - .posted as Enquiry*:um—ﬁeservation Cierk on 11.12.97. 1In

reply +to the request mace on 2.5.13997, for the

extension aof

the quarters, the reéspondents  on 29.%.98, directedA the

vacation of +the premises., The request made thereafter for
regularisation of the said quarters in the name of son who

has since bear aopainted as Enquiry-cum Reservation Clerk
also did not SJCFeed.‘_Thdugh, the respondents had asked for
certain details witr regard to the regularisation of tha
Quarters, nothing  was dedided and it transpired that the
respondsnts were in isting on\the vacation of zhe guarters
before any decision couid bz taken for the reguiarisation o°

the quarters in winich  Singh’s name and -/ or release oF
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